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I  have carefully gone through and considered the

various averments made in the present RA filed on behalf

of the Commissioner, KVS &. Ors. against the order dated

11.1.2002 by which OA No.2390/2001 was allowed and the

impugned transfer orders dated 23.6.2001 and 24.8.2001 in

respect of the original applicant were quashed and set

iiie iiiaiii ulux of the aiguiiieiita for a review is that

Liiie 1 i. 1 uuiitii uughL iiuL, ao iicive passed the judgement dated

xl.±..i002 when the advocate for the review applicants had

mentioned to the Hon'ble Member of the Tribunal that the

ci-igi^-i^i applieantis iifciu realised their mistahes

committed, produced the original file and informed the

uecision taKen by KVS seeking direction to modify the
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intention of the original applicants was too  cajiuel / liiod 1 fy
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the aforsosald effect and the OA would have become

infructuous. Admittedly, this has not been done. In

view of this, the present RA deserves to be dismissed and

I do SO accordingly.
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